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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29,67, 87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346.347f_
348,350,351,352,353,354,355,356,357,358,
359,362, 363, 364, 366, 368, 369, 370,371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791 , 822, 880,898 904, 905,939,942,
952, 1100, 1202, 1225 0of 2013.

° v Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Bashecr, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

I C.H. Mohammed Yasin ~
S/o Kidavu Koya, ,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

[N

~T.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan Island,
Union Territory of Lakshadweep-682 558 Applicants

Y

(By Advocate: Mr.Shabu Sreedharan)
Veréus

1. Union Territory of L.akshadweep represented by
the Administrator, Kavarathi Island-682 555

‘2. The Director of Panchayath
Union Territory of [.akshadweep
Kavarathi Island-682 555

3. The Chairperson |

Village (Dweep) Panchayath
Kiltan Island, Union Territory of LLakshadweep-682 558




: . V ‘i b "‘34&7 . .
4. The Executive Officer ) WAL .
' V'illag:'e_(l.s)weep) Panchayath :
| Kiltari :Isjl'.:and'”Union Territory of L.akshadweep-682 558

5.« The Pr1n01pal
Government Senior ?econdary School
Kiltan Island

Union Ter r1tory of Lakshadweep-682 558. Respondents

n
o
'
%%

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 9S)
(Mr.R.Ramdas (R3)

2. OA67/2013

l. Seedikoya.M. _
S/o0 Abbosala Koya
Malayattiyoda, Kiltan Island
_Unidn Territory of Lakshadweep-682 558.

Malsha T,
S/o Kldavu Komalam
. Thenakkal House, Kiltan Island
Umon T err1t01y of Lakshadweep-682 558.

(RS

3. Abdulla A P.
- S/o Khalid
Alimapura, Kiltan Island
Unjon Territory of Lakshadweep-682 558.

5. Sayed Muhammed Koya C.H.

S/o; Muthukoya

Chamayath House, Kiltan Island

Union Territory of L akshadweep 682 558.

- 6. Rafeek Khan H.M.
: S/o Abdul Rehman
Aliyar. FIousc Kiltan Island
Umon Iemtory of [Lakshadweep-682 558. Applicants

(By A I I\/Iv}'Shabu Steedhdran)

1p3

Versus




T~ 3

.1. U ion Ten 1tory ofLakshadweep represented by

Kav, rathl Island 682 555

3. The Chalrperson
Vlllage (Dweep) Panchayath
« Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Union Territory of Lakshadweep-682 558 Respondents

(By Ad\?oé’ate‘: (Mr.S.Radhakrishnan (R1,2 & 4)
3. OA 87/2013

[ Abdul Salam P.P., age 43
g/o Saldmuhammed
Puthlyapura Kiltan Island .

L akshadweep

Applicants -

r:Pratap Abraham Varghese)
Versus

I.  The Administrator
Unlon Territory of Lakshadweep
Kavarathl 682 555
2. The'lrector Department of Science & Technology
veép Administration,
Island-682 555

' Officer

Environment Warden

] Qf Environment and Forest,
Klltan Island Lakshadweep -682 558

4. lhe C walrperson Village (Dweep) Panchayath '
Klltan Island Lakshadwecp 682 558 ‘. Respondents




. S/o Mohammed P.

(By Advoca‘te "(IL\/VII S.Radhakrishnan (R1,2 & 3)

(Mr R. Ramda% —R4)

OA 113/2013

Muthukoya T. P
S/o Kidave Haji
Thlruvathapura Kiltan, Lakshadweep.

' Sallh P

S/o Ibrahlm. Haji
-Pandara Klltan Lakshadweep

Yacoob P. K
S/o Subair. A, :
Punnakkad Kiltan, Lakshadweep

. 11 Mohammed

S/o /\Ltdka Al1ydr Kiltan, Lakshadweep

Kunhlkoya AP.
S/o Sayed Muhammed P K.
Aral kalapura Klltdn Lakshadweep

Sathdl',gC.H‘., |

S nthaJl Pall 1th1thlyoda
Klltan Lak%hadweep

.....

(By,Ava’c;ate:‘Ms.Dalsy I Daniel)

Versus

Applicants



I lhe Admxmstxatm
Umon Territory of Lakshadweep
Kavalathl 682 555

|99

s T hc Chanpelson
Vlllage (Dweep) Panchayath
Kiltanf682 558

3. 1 he Em'ployment Officer
Kavaxalhl Lakshadweep 682 555

4. Director of.P_a:nchayath-
‘Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer :
Village (Dweep) Panchayat Kiltan — 682 558

6. Homcultuxal Assistant ‘ | .
\:/';Jla_ge:'(Dweep) Panchayat, Kiltan-682 558. Respondents

S0 DU .adu,lla I( C
S/o Yo'usuff
Kanmchetta Klltan Island
U] OfL kshdadweep 682 558

N

Kunh1 M

W

S/o Mohamm :
' omalam 1(1ltan Island
' FLakshdadwcep 682 558

4, Sa]eem P P
‘ ,S/o H amsa

Puthenpuxa Ii]]tan Island
UT of Lakshdadweep-682 558

Kiltan Island
adweep-682 558




Eipmisungage

6. Kunh1 K P

' @/6 Muneer o
Pemamvell Kiltan Island o
U1 ofl akshdadweep 682 558. ' Applicants

(By Advocatc Mr. Shabu Sreedharan)
Versus

I Umon Terr 1toxy of Lakshadweep represented by
1he Admmlstratol Kavarathi 1sland-682 555

2. The Dnectox of Panchayath
Umon Femtmy of Lakshadweep
Ka\/alathl Is]and 682 555

he Lhanpelson
Vlllage (Dweep) Panchayath
Klltan Island Union Tertitory of Lakshadweep-682 558

|8

4 The Executive Officer
anlagc (Dweep) Panchayath
_'<|llan "Island Umon T emtory of Lakshadweep 682 558

The [ vnonmcnt Waiden
L of:Environment and Forest
“‘7onal,;Ofﬁc Kiltan Island h
Umon len it01y' of Lakshadweep-682 558. - Respondents

(By Advocate (M1 S.Radhakrishnan (R1,2,4 & 5)
6 .OA 137/2013
l. Jalaludheen K K.

S/0 Qhalk Poovalap
P,oovalap Housc Klltan Island,



Kiltan Island,
weep-682 558.

4. Ameelall A P
S/o Syed Mohammed

-Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. Ismail T
S/o Yusuf
Tholiyoda House, Kiltan Island,
UT ofLakshad‘weep-682 558.

0. Syed Mohammed Koya K.P.
Slo Mohammed
‘Kanjipura Héuse, Kiltan 1 sland,
WUT of Lakshadweep-682 558.

7. Kasimkoya C.H.
+ S/o Muthukoya
Ammipura House, Kiltan Island, ' o
UT of Lakshadweep-682 558. Applicants

' "»".;ZI:_\:/I‘;;.Z_.Shabu Sreedharan) b
Versus

ory of Lakshadweep represented by

1.
strator Kavarathi [sland-682 555

2. lhe D1rectox of Panchayath

Umon Tem 1toxy of Lakshadweep

Kavalathl Island 682 555
3. he C‘halrper%on
4.

|

5.1 hé‘AéSls‘xta!rit'Efnglneer

Electrical %ub Division
Klltan Island
Umon T emtoxy of Lakshadweep-682 558. Respondents




(By Advocate I\/Ir:S Radhakrlshnan (Rl 2,4 &5)

7. OA 181/2()13

I SaddkathullaA age 38
S/o-Kunhi Ahammed
AJnad House, Kiltan Island

akshadweep

2. Naxdrulla P.T. age 26
Slo Kunhl s
Palllthlthlyoda House Kiltan Island
Iakshddweep o Applicants

(By Advocate: Ms.Dajisy [. Daniel)
Versus
I T he Administrator
Umon Territory of Lakshadweep

Kavaxdthl 682 558,

2. The Chanpexson ‘
V;Ha e'(Dweep) Panchayath

L2

Kavléialth16‘82 558 , Respondents
'(By Advocate: Mr S Radhaknshnan (Rl& 3)

8. OANO 212/2013

P.P.H avvabl W/o Abdul Salam
abomex Agncultural Department,
atl.]s "nd R\esxdmg at Pallipuram House,

Applicant

o Versus:i

. The Dile‘ctoxj;o:ngrlculture
Union T erritory of Lakshadweep
Kavarattl Island 682 555.



"Ihe Admi_ﬁ i,s.fratolr _
Union Territory of Lakshadweep
Kavarattl Island 682 555 ' Respondents

(By Advocatc l\/h §|E-Radhakrlshnan)

o

6.

Qablr Al K
Kuuyathlyoda House
Kiltan Island.

" C.P. Firoz .
<Chemmanam Palli House

Kalpeni Island.

K.P. Ck‘le;:-:i-yakoya
Karuppathapura House,
Kalpeni' I"slah"d.

M C Jaffelfl" i
Pakklpuxa House
KdlpCI’ll Island

Ilabsa A _
/\llkome House
Klltan Island

)\ P: Naseema
Aynap‘ura House

Applicauts

(\dmmlstlatl 1_ of the Union Territory
of La kshadweep, Kavarathi — 682 555.
The’ Diregtor. (Servxces) '
/\dmll’llStI dUOH of the Union Territory
ofLakshadweep (Secretariat),

Kava1 atti 6! '25 555.

nv_n'omuent of Forests
ory-of Lakshadweep,
82.555. Respondents




o i‘.;:(‘;,}i“‘.:"gj,:}é':;.‘yz} i t‘{"
10
(By Advocate Mr S, Radhalmshnan)

10. o A No' 268/2013

: Umon Terlitory, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
/\gau Island, Union Territory
L akshadweep :

(By Advqcale; Mr. Grashious Kuriakose)
Versus
.. Ilhe Admmlstlatox

Uni Temtory ofLakshadweep,
I\avarathl 682 555.

2. ;I hc Duectox of Panchayath

D(.partmcnt of.Panchayath
Kavat atu - 682 555

tor (1 bo‘ & Employment)

Ka{/aidml ' 68'2:",5:'5-_5.

5. Spec1al Ofﬁcer
Vil

(By Advocatc M1 S Radhalmshnan)

1. ()A269/2013 |

lage (Dweep Panchayat Agatti) - 682 558.

Applicants

Respondents

Applicant



Versus

T:e'lv*rltory ‘of Lakshadweep

2. °]i“bl_1é'-_'.(ihairpe'r§éon'
Village (Dweep) Panchayath
Kiltan-682 558 - '

3. The Employment Officer
Kavarathi, Lakshadweep-682 555.

4. D_i'r'@'vctor- of P‘énoh.ayath
Department of Panchayath
Kavarathi -682 555

5. T he’ Ifxecutwe Officer
V1 lage (Dweep) Panchayath
Kﬂtan 682 558

6. Hoxtlcultuxal Assistant
Vlllage (Dweep) Panchayat, |
Klltan 682 558 Respondents

@

(By Aq_V;o:c-at_c;: : .(:Mr.S.Radhakrishnan (R1,3 & 6)

Applicant
(By Aav;gvc;g}te::' Mr.Gr_a}shious Kuriakose, Sr.)

Versus

Lo

V1 . age "(Dweep) Panchayath, Kiltan-682 558



4.

ro

Slo Sayld V. K
Vallomkadlyodu
Kiltan Island; Eakshadweep-

‘Sayed BadushélMuhideen S.V.
~ Shahar Ban Vilas House

Chetlal

1akrishnan — R1-3)

Respondents

Abplicants

(By Advocate Ml GIaShIOUS Kurlakose Sr & Ms Daisy I Daniel)

2. Lo
Suence & Technology
Ch,ct.lal 682 556
32
4,
Chetlat 682 556
Jumox Scnenuﬁc Officer =
Chctlat 682 556.
7. A,cco.unts ‘O‘fﬁcex
13 rathi-682 555.
(By Adviocat dhakrishnan-R1-3 & 5-7)

Versus

dministrator

Dn ectm

U', of La‘kshadweep, Kavarathi-682 555.

Respondents



1. A K Sajeed

Kalpénl Island

3. A’. I'. Ahadabl -
« Athanam Thottam House
Kalpeni Island:

4. P.P. Sulaikha
Puthlya Pandaram House
Kalpem Island

5. C P Noouehan
Chemmanam Palll House
Kalpem lsland

6 AK Bceb1 _
Alakl(alar House
Kalpenl Island

7. l\/l P. Mohammed
MulllpUId House
Igg:lpen_l Isﬁ_land

Admlnlstl ann of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Fhe Dlrector. (Serv1ces)

2.
Admmlstratlon of the Union Territory
ofLakshadwé p (Secretariat),

3.

(By ;\dvocate I\/Iré Radhakrishnan)

Applicants

Respondents



15.

I

(98

(e ¢]

10.

Il

12.

0OA 300/2013

B.Koya, age 42,
S/0 Bammad, Bilutheth I—louge
“Andrott Island.

B. Ahammcd age 43
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House
Andrott Island.

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott [sland.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

~M.Bampathi, age 50,

S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott [sland.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

'I’.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattdmpokkada House,
Andrott Island. :

B.Mullakoya, age 43

S/o Kidave, Bithnatt House, Kavaratti Island.

*P.P.Fathimath, age 41,

D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A.Jamal, age 48,
S/o Abdulla Attalada, Ahyathala House,
Andrott Island.



[ | 15

13, A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

14.  L.Khadeejomabi, age 47,
‘ D/o Buhari, Lavanakkal IIouse
Andrott Island. :

15. C.Pookoya, age 42, |
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

16. .K.Subaida, age 39 years -
D/o Kidave, Kunnashada,
~ Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P. Thacherry Biyyada,
Andrott Island. -

19.  P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
. Andrott Island.

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22, Mohammed Murshid, age 36,
o S/o Koyamma K.P. Moosathada
Andxolt [sland.

23. K.‘;C.:{Mohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

24, P.P Hamza, age 34,
Koyakidave M.P. Pandathpura
Andrott Island.



25.

26.

27.

28.

29.

- 30.

33.

34.

36.

@S

16 -

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P. Hassan age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,

D/o Yousaf T., Lavanakkal House
Andrott Island.

H.K.Hussain, age 35,

S/o Pookunhi, Halookakkada House
Andrott [sland.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. . '

K.Mohammed Fasal, age 32, :
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island '

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kemkkadamah House,
“ Andrott | sland

/§.I§aslieed Khan, age 39,
eed Ismail, Aliyathara House
’ Island

K Abdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

' K.K.Anwar I—Iussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



38.
39.
40.
41,

42.

44.
45.
- 46.

47,

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island. -

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29, .
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.C‘.lleammedathbi, age 37,
D/o-Y.;ousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
-D/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o.Mohammed B, Aliyathara House,
Andrott Island.

K 601(uﬂhi Koya, age 36,
S/o. Y-dcoob, Kolikkatt House,
Andlon Island.

K.Der-yesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,

Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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“The Administrator
Union Territory of Lakshadweep .
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Diréctor of Panchayats.

Department of Panchayats
Administration of the Union Territory
of LLakshadweep, Kavarathi-682555

Village (Dweep) Panchayat

“ Androth Island represented by its

Executive Officer.

Faisal Ameen
S7o Pookoya N

Achammada House, Androth.

\/lohammed Shamsheer M K.
'Slo. Bathesha U.P.
l\/la_yamkkadd House, Androth.

Mohammed Asker
S/o Seethi
Ahyalhala House, Androth.

Noushakhan M.K.
%/o::Sucd Koya
1}1ka1 <kada House, Androth

mmed Kasim P.P.
,':;: :idave Palathupra House, Androth

Abdul /\kbax
S/o %uban
Pandath Puthiya Pura House, Androth

4 [\/]u_]?ceb Rahman

S/o ljbrahim
Aliyathara House, Androth

K 1athi House, Androth



It T WM et T

13.
14.

15.

17.
18,

19.

(By A@f'

19

Moh'a‘-_fnmed Hassan
S/o Kunhi Koya

| Ayeﬁamada House, ‘Androth

Mohammed Abdusalam T

S/o Abusala
Thechem House, Androth

Mu»h‘ammed Rafi

'S/o Nalla Koya K.
- Poodamkakkada House, Androth

Muhammed Kassim

S/o Koya
Shalkkmtc Veedu House Androth

P.P.Koyamma
S/o P.K Kidave |
Palathupura House, Androth

Muharmmed Khaleel
S/o Abdulla
Allyathala House, Androth

Muhammed Basheer C.P.

| 9/0 Abdul Khader

Cherikkal Puthiyapura House

: Andloth

:i

Mr.S.Radhakrishnan — Rl -4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

10,

()A:301/201-3"1:? |

/\uakoya T. V age 44
Slo Koya T hankgdl T,
Thailath Va11~ydkl<attu

Sayeed‘v Koya ";.age 43 .
Sto Koya’ Kldave Allyathara House,
Androth Island,

Mohammed, age 54
S/0 Shaban, Biriyammada House
Androth Island.

Yousal, age 60 ~
S/o Ahammed Kandalath House,

| /\ndlolh lsland

MuJecB Rehman age 35
S/o: §oya Kaxachetta House,
Andloth Island |

/\bd'ul Nasax age 38

S/o:Nalla Koya Kunnashada House,
Androth Island

| Mohammed Basheel age 37

S/o choob Allyathala House,
/\ndloth Island

‘i/o Koyamma'Mayampokada House,
/\ndtolh IsJand

Nouia] aé,e 43
Slo. Koyamma Koya Thacheri House,
/\ndlolh %land

chcn Moosathada House,



14.

16.

17.

19.
- 20.
| 21.
22.
- 23.

24.

An _foth Island

Jalal age 37+
Slo Kunmseedhl , Palathupura House,
Androth Island ‘

F arook age 49
9/0 Koyamma Pochalam House,
A droth Is and '

_Abdul'-Hassan age 51
i/o Abdul Khader Karachetta House,

S/o Sayeed Mohammed Thacheri Moosathada House,
Androth Island

Bashecx age 47 _
9/0, Kidave; Moodampura House, -

ssam age 42
"_kakem Pura House,

Mohammed nyaudden age 33

) S/o Sayced Mohammed Neelathupura House
: .Andlvoth Isla :d; '

: mmed, Kunhali House,

Raidad Beebf-f? age 46



25.
26.
27.
28.
29.

30.

32.
33.
34 N

35.

Andron

' S/o Sayeed I\/Iohammedu
Andnoth Island '

- PR AN WSS . .
‘115\1«“?'::.‘4" Jzz LRt SO
B R S .

iyanalakam House,

KandalathHouse,
lan’fd,.:'f, R

Mohammed Saleem ageT{-42
unnashada House,

(Jafoot age 4 B
S/o Ihangu Koya Pentamvell House,
AI’IClIOlh Island T

Slddceque I age 43
S/o Kidave, I\/Iodlyothada House,
Andloth Island

§lnanavas age 33
S/o Kunhi Koya Pochalam House,

‘ Andmth lsland

1?9‘91<;;l.i'r11nf§’a8¢ Son.

Illyas age 365;‘
S/o-Hamza Koya Allyathara House,
/lnuoth Island

Mohammed Basheer age 39 _
S/o Sayced Viohammed, Aliyathara House,




37.

-39, |
~ S/o Samddeen, Kunnashada Ilouse
. 'Andloth Island

40.

0.
3
- 44,
45.

47,

23

Mohammed Saleem age 33

S/o Koyamma Kanmpura House,
Andxoth Island

Shamsuddeen agje 33
S/o Abdul Kader Bellchetta House,

' Andloth Island

. Kunhlscethl agje 47

S/o /\boo Sala, Lavanakkal House,

- Andl oth, Island

Yacoob age 45

Abdul Jdbbdl‘ ag,e 38
S/o Sayeed Mohammed, Kanmchetta House,
Androth 1 gland

Jamal age 4 1

d/oSa _e,
' 'Andlom I%land

3 %ajma Bccgpum age 29

D/o:Nal lakoya Lavanakkal House,
Andx oth I%land

Shahana% B.e.e;:,um age 28

Andloth Island

, Iqbal agc 42

Slo. Yousaf P"‘ndaram House
/\ndxoth sla‘ L




48.

49.

50.

53.
54.
55
56.
57. |

- Slo deccd Mohammed Palllyet House,

58.

59.

Con L e + e e et

i

Hassan, age 39

S/o Sayeed Bukari, Matharapura House,

And‘r()th_ls‘land.f

Mohammud Salccm age 38
S/o Yousaf, Iha.l lath: II()uqe
/\ndlotl Island :

Mohdmmcd Musthafa age 36
Slo - P()()k()yd _N,cgjanmada House,
Androth Island.

Koﬁa, age 36
S/o Attakoya, Mathil House,
Androth 'Island.

Kamil, age 41
S/o Muthu Koya, Palathupuxa House,
/\ndloth sland

And 6th Island

@akanya dg,c 32
S/o Muthukoya, Bilutheth Ilou%e

| /\ndxoth Island

Sallh age 37

S/o &umkoya ‘Aynamada House,
/\ndloth sl,dnd

[\ahmathulld dgjc 39

S/o Sidi chuc Bilutheth House,

/\nd oth I%land

M(’)hammcd /\sldm Naser, age 40
/\ndloth Island

Sayecd' Mohémmed, age 42

'S/o Kasimi, Achadapurakattu House

Androth Island.

)\}ﬂvai T {u;:saiﬁ age 29
S/o [fookoya Kunnashada House




6.
63.
64.
65.
66,
67.
68,
69.
70,

71.

kada House

,:Cherlya Koya; age 32

S/o Aboo Salah, Per umpalli House
Andxoth Island

MUJecb Rehman, age 37
S/0.Sayeed Buhari, Karakunnel House
Androth Island.

Noufel K, agc 33
S/o Nattaya Koya, Chenyadam I—Iouse
Aindlotlﬂsland

,\o_yamnia f'Kax rakkada House

”th I%land

Shamsu Shumoos age 34
Slo Lherlyakoya M., Pentamvilapura House
Andloth Island

Mohamme | bd_jul Naser, ‘age 308

S Kunhlsethl Perumpalh House

'- Andxoth I%land

Rl}’clS agc 29




72,

73.

4.

75.

76.

77.

18.

79.

80.

81.

82.

Shamsudcen age 32
S/o- Mmhu Koya K. Nellal House

| An_dloth I§l§md

I\"/Iohamlﬁéa Niaséel ége 28
S/o Muhammed Pentamvellpuxa House
/\ndloth Island

Rau]ath Beegum age 29
570 Ihangakoya Arathupura House
/\ndloth sland

E athahuddeen age 38
S/_o K_lddVC U K , Makket House.

Mohannned Mustafa age 33
S/o Ahammadlya Jabalpura House
/_,\ndmt}_) ]{_glan{d;‘ _

ethatapmakatte House

/\ndloth Isiand




- 85,
86.

- 87.
88.

| 9.

90.

92.
93.
94.

95.

27

/\ttakoya agc 49
| é_coob AllyathalaHousc

E.“f“‘ti';hiyapufa House

‘athahu la ag,c 347
S/o Sayecd Mohammed Palllyett House

. Andloth I%land v

Bashcel agc 55
T hachcn Moosathala
Andloth rs]and

Mohammed F axook age 33
S/o.Nallakoya, C.L., Tharampalli Makket House
And1oth Island

/\ndxotlﬁsland

_ Salccm age@li ':

S/o Seethl Kalakunnel House
/\ndloth Islcmd

' Mohammed KaSIm age 33

§/‘0 ,;deced iI\/Ici)hammed P.C., Pathada House
! th Island:

Mo-hammed-_r-Hussam age 41
S/o Sayeed Iamall Kandalath House
/\ndloth Island ’

Sab'il Khan d'ge 33

~ Slo. \ovammakoya "Thattampokkada IIouse

/\nd ‘oth Island,_ ,

ilge:i“.rfi,:F;I‘?zod'amkakkada House



28

96.  Akb

r;i_éyéjkkal House
97. .
unchali House
98. Mohammed M'usthafa age 42

E dayakkal IIouse
/\ndloth Island

99. _Navas age 25
S/o Hussaih; Thahlra Man21l
/\ndloth Island 5

: S/o %eethl M Lavanakal House
/\ndloth Island

102. ,Mohammcd BdShGEI age 42
S/o You%af Nellal House

103.

104.

%/o Kndavé K‘ Palilat House
/\ndloth Island

105. Muthu Koyd age39 |
S/o Kunhl Seethl Makkette -
‘ /\ndloth Island ‘

/\ﬁdloth Isla1 ._3;';; :



109.

Uba”_ ulla, age 29 G
Slo Satheu Kanmpul House
/\ndroth Island DL

110. Jalal, age 49 I
S/o Yousa[ P, Moodampura House
- /\ndloth Island

[T, Kldavu age 55
Slo Indeen M. Blrlyammada House
Androth Island

112. ‘Kldavu dge 59
- Slo Irjab Mckkat House
/\ndxoth Island

113. Mohammed Salahudheen age 26
S/o | (oya T.P., Kandeth ‘House
/\nd oth Island ‘

“ 114, Mohﬂ :nmeydg%akeer age 22
seethi, Makket House
land

115 Mohammcdﬁ;/\i haf, age 24
~ S/oJamal; Mayompol kada Hougse
/\ndloth Island

116. '/\bdul (Jafom age 28

S/o Nallakoya T, Bappathlyoda House
/\ndloth Island.

117, Mohammed Yathlya Khan, age 23

' g/o B;a;svheel K Mathll House

118, 3

119. Khﬁhikoya; age35
- S/o Ahmed, Ponnikam House
Androth Island.



120.

123,

125.

126.

128,

129.

130.

131,

e

/amul /\bld age 41
S/o; /\ssamcu N. P Kandalath House,
/\ndloth Island

\/Iohammed age SO
S/o Abdul Khadel Kaval Chetta House,

/\bu:_\J;; i,

.t fj .‘)6

- S/o glddl(‘,Ué T\unn'lshada House, . . :
| /\ndlolh Island

Mohammed Aboo Salih, age 37
S/o Musthafa, Ammelam House
/\ndloth I%land

Koya age 37
S/0 Sayeed Mohamimed, Lavanakkal Housc
/\ndnolh lslcmd

M;)l)dlﬂlﬂ@d Rafeek C.P., age 38
S/o S‘ayteed .Chenkkal Puthlyapwam

el

S/o :Ukkas: Bll;utheth House,

' /\ndloth Island

\/lukbeel age 28
S/o Ma)eed [ Pelumpalll House
/\ndloth I%land

Rashced Khan age 33
b{o I(Jclave'?/\ Blyyadachetta House,

ﬁahmathul‘lah age31 .
K.P. Bappathlyoda House,

/\ndloth Islana

\/lohammcd Ka%lm age 30
S/o’Na_l_lal\o{/' ; Kennashada House,
/I\ndvl oth Islan




132.
IES)

134.

136.
- Andxoth Island’-?'E )
137,
138.
- 1309.

140. RKas

141._-‘?':

143,

fid "'athung ge 38

_An ] oth Island' :

-3

Mohammed Iaza_l age 38"
S/o Kldave 1P Kandalath House,

3 afo.c&;‘r?.T M., age 38
ly Makket House,

-§/;o:"I(1da\}e Poovadakkattu House

Andtoth Island

Mohammed Saleem age 31
S/o Hassan Kunm Keylyoda House
/\ndloth Island

Koyamma 'age ‘47 .
Slo. Aboo Saleh, Kavalchetta House,

S; oyami a

Karachetta House

Abdul A7eez Khan age 41
§/o Mohammed Blrayammada House
/\ndloth Island

ShamA "'d,ddeen age 32 -




144,

145,

147,
148,
149, (
150.

151.

153.
154.

155.

| Andloth Island'

o

wh .
Ak i sl
5 »*“s"'“"ﬁa‘:?"%

Mohammed Iqbal age 38
S/o Nallakoya,, Perumpally House,

/\ndxoth Island

Pookunm agc 56
Slo Yousafl Ia_]l Bappath1yoda House
Andlothlsland Lo

/\ndloth Islanldzf‘,",

Clﬁéi iy'akoya ag‘e' 36

- Slo Kunmkoya P. Thachen House,

/\ndloth lslcmd

-Nasccmudhcen K S P., age 28

S/o Abdul Khader T Karachetta Sa1ommapura House,
/\ndloth lsland B

ag,ef~52
0] a"Kohkkattu Naduvilkam House,

ya Aljyeit}hara- House,



33

nal House,

157. e |
' : V:K.; Chettapokade House,
v /\I’lle'[h Island g

158. Bashcel agc: 0 L
' S/o Sayecd K, I{unrmashada House,
' Andloth Island

159. vMo.h'ammed KUJaIShl age 25
- .Sl Sayeed Mohammed Karakunnel House
/\ndloth I%land

]

160. ,Snaj, age 47 -?f :'
- S/oKidave K, Kunnumpura House,
/\nuolh Island |

161. Mohammcd Raﬁ age31 '
9/0 lam/a:Koya K. Pathummapura House,

- 162.

163.

| 'Andloth,_lsland

164. Qajeed Mohammed age 54
. 9/0 Kldavu Poovadakkattu House

165. S
Th’achgri House,

- 166,

oL ' yﬁé;P.,;.A"llv"hacheri."House,_
‘/\ndnoth,vlsland AP :

167. Yakoob age 40 _ :
S/o Kldavu K _Ammelam House
- /\ndxoth Island.éé~




168.

169.

170.

171.

172.

173.

176.

1.

| /\ndxoth 1sland

'/\ndloth lslfm

"ii?mu'g“" »Y (A 'T'#,f"
A3l :

_\/Iohammed -Rafee age 42
$/0 Koyarti ak‘oya Mayampokkada I—Iouse

Mu]lakoya age 47 -

b/o \/Ia;cedi’K Lav. iakkal 1 {ouse

/\lndloth Island

Mohammcd Kasm agé 46 .
S/o Yousaf, Bappathlyoda House,

/\ndloth Is]and

Kadeeja', ageff 5’,f .

D/o Kidave K., Thacheri House,
Androth l's’]a"n'd.

\/lullabt "ag,c 5'4 ,
I 2 ’Palalhupu;a House,

Ali Akbdl ( age 25
S/0,Cher 1yakoyd Kannathnnada
d.i

Versus

l hc Adgm'limstl ,
‘/\dmxmstrauon ofthe UT of L akshadweep

Applicants



Respondents

- OA ”502/2013

Jaffer, age 35
S/o BabUJan Pannethechetta Ilouse
Amml lsland ' ‘

‘;3’ o
Tlandam House

i::‘“:,.-E'f:',_fl<03/a' Mallka I—Iouse
/\mml lsland

ave; (ottechetta House
An m lsland

Iabbm P C age: 36

' S/o (,henya Koya Pulakkachetta House

/\mlm Island

: 'Behyachadachalta House

ya, Mampuram House

Applicants



l,_lstratnon of the UT of Lakshadweep
Kavalathl 682 555 o

Dnsu ict Panchayat
Amini represented by its
Executive:Officer.

Village (Dyyﬁeeo) Panchayat
Amini [sland répresented by its -
Lxccuuve Ofﬁcer - :‘; o Respondents

(By Advocate M1 S Radhakrlshnan/M/s Shenff Assocxates)

18.

(OS]

(W]

OA 303/2013'_':

%/o I\unhxkunhf Pallam House
l\avdxalhx Island

Musthafa'B 1\1 age 45

K.c'o/”;n'él‘h:' l‘sland“

YaéOob 'K P ge 4]
S/o Kidave U.P.; Kuttnpapepula House
Kava]alhl 1sland

1] g
ellyam House




12.

16.

8.

U.P, age 34
;, Uthampokakada House

MUJeeb Rehm
S/o A][l

\/lcheb Rehman B . age 30
Sto Jhangakoya Bn(;kai House

. Kd\/dld[hl Island

Sajilha P.,age 32
.1)/() Al /\mdam Poovmoda House

Ka\/clldlhl Island

' Basheex P.I age 44

9/0 Ahmed Kammmada Kadapurathaba House

' KanIdlhl lsland _j

Salaem AP agjic 34
S/o Mohammed C.P., Athampapepura House

Kavarathl Island' :

S/‘o Muthu Aynépuxa
(avalalhl 'Island‘



20.

21.

23,
2.
2s.
26.
27.
28,
29.

30.

Kavalathl Island:

Manlkfan K P age 30
S/o Abdulla A, Kuttltapepuxa

Agam lsland

llidayathulla 5 M age 36 N
S/o Ham7at h B: K. Subalda Manzil

hl Island

Ansar P.P., age 31
S/o Cheri lya Koya K P, Paklchlpura
{avalathl Island ' _ '

Suhmdn K P dge 38 .
S/o Klddve U P. Kuttlpappepura

S/o Ham7at

Kava;alhl Islandjf:._'_

choob C}l-’.- age 40

SalcemV ‘ag 39

_ ]\a\/dldlhl Islcmd

€ oda House

/\llakoya B agé 41

b/o V/\boobacl

‘M1, Birekal House




~.

]!

32.
| 3
34,
35.
36.

- 37.

39.

40.

42.

Mohammed Rafi PP ge‘;zs
Slo Cheriya KoyaPi ].IC;:: m, Puhpmnakad House
Ka\/dldthl Island

Pookoya P P ag;e 4
S/o Babwan \/I Puthxya :ura House

Klltan %land

Ilussamall K P ;-age. 33 _
S/o Muhammcd C., Kuttlthayapura House
Kavalalhl Island

Stlaiman I\/l agc 37
Slo Hamzath M. Maldanoda House
Kavalathl Island

Ka]a Hussam C age 37, |
S/o /\hammed Khan T.P., Chungam House
athi I%land

nnan l K age 38
nh-kadllouse o

Mohanimed Shafi K.P., age 32
Sto %ayed Poo A, Kakachlyapura House
I\avarathl fsland

Mohammcd Raﬁ B.; age 33
S/o /\ttakldavc I }' Beelanthoda House




TR

: LPD

43, Mohammed Byage 31
QN bkl ":»Bglfgiké_rpda House

44. :
mada House

45.

Sho- M-o iamme T., Amanathakepura House
Kavalalhl Island

46. Qliqrafudhécn‘, age 24
S/o,Ali A, Poovindda House
Kcl\/dldlhl Island

“.

(By Ad\.go‘éate: I\{lif.lﬁi!B.Gaxigesla)

:y,....‘? ::; L Versus
Lo
2

U F ofLal\shadwcep

I\a_vaxcml 68?’ j55 repr csented by
3.
4.

5. \/1llaoe (Dwéép) Panchayat
Kavarathi Island;represented by its
l‘)\CCUll\/e:(Jfﬁ\,Cl

B e e

App'licants

Respondents



4. P.I. gll‘aj, age 3
S/o Abusaia, Puglyalllam House
Amini ]%land

5. K.K. Ra/ak age 27
S/o: Khadenkoya Kunmyatamkakkada House
Amml Islandl g

6. P Aslnaf age .3.7:
: S/o Ahamed Pa]lam House
Amnm Island

7. K C Moosa age 44
' S/o /\ttakoya Keelachely House
/\mnm Island '

8. B Kasmlkoyd age 42
S/o Lh’eri /akoya Balapp House

10. - ]iéheem M,age 33
b/o Abdullakoya Madam House
'/\mlm Island

1. Pookunhl R
Sfo T.C. Yousaf Nommahal House :
/\m]m liland | Applicants
(By Ad R ;B'.,Gang.esh)

Versus

‘the UT of Lakshadweep



R T X AT 2Th o, 5. -
SRR AN e e R

s,
2. ‘”""':'cﬁl_:i?eﬁyfat‘s
Panchayats
| f,:hf* UT. of Lakshadweep,
3.
'/\dmmlsu fmo, =§:ofthe U :l‘of Lakshadweep
Kav~ualhl 687 555
4. Village (Dwegp) anohayat

Amini lsldnd represented by its
Executiver O icer.

(By Adlv Q,C'cft,é . 1\{11‘. S .zl{;ad hakr iv_sh_nan)

20. ()A \‘o 375/701%

. ohdmmcd /\bdul Razak
S/o U.K. I\alla Koya
/\ualada Hou%c
/\ndl()ll lslcmd

N

K Mo_osa :

(OS]

Bn rye unmada F lou%e
/\ndlou 1sland.

(By /\dvomlc \/11 B (Jcmgcsh)
_; o _\/.eﬁrsus,

l. lhc /\dmlmsucum
/\dml nsuatlono the Umon T emtony

(OS]

Dcpmtmcm of Enviornment of Forests
WUnion lcmloly' [ Lakshadweep,
Kcl\/cllalhl 687 535

Respondents

Applicants

Respondents



(VS

RN

o/\ 326/2013.

Savdd 1 ( ag,c 40 " ,

S/o llamzath K P.,‘ P'alllpufa

I\avalathl Island

Aboobackel P K , age 34
S/o 1 athahulla Puleenakeel
Kavarathi lsland _

Jehangeer. /\'I.D Jage 32
S/0 Hanmeed, Aliapura
de\/alcnhl lsland

IKB Gan gesh)

'-l he Admnmsuatox

l/\dmnmstxahon ol"the UT of Lakshadweep

J\(l\/dlatlﬁl 6%7 355 _

_ . l
:-} - 5
Wt

‘ an'cct;on oI I dnchayais

réprese‘n‘teid ’b-yv'its Director

Vlllage (chcp) Panchayat

Kdvcuathl Island represented by 1ts

L \ccuu\/c Ofﬁccn

e inikkadu

Versus

"‘;:.‘;S.{Rfaﬁha‘klfishnan)

Applicants

Respondents



(3
ro

e
UA 327 1201 3, "

! anool\ agc 40_
Sio lxunhnk()‘\a Pullppmaklmd

l\d\fcll‘dlhl Islan,

(By Adv'ocat_c: 1\/11'.l<.I'3..:Gar'1gesh) |

(OS]

(OS]

-/\on lIllS'[lc

Versus

The Administrator
/\dmmmlauon of the UT of Lakshadweep

]\avcualh] 687 555.

4

Dncuox ®l P mchayats
Dcoax*n‘mnliol Panchayats

l\a\f(u 1[111 )57 533

‘_on of the UT of L akshadweep

Dcpdltmcm of ‘nvironment & Forests

Union Icml()]y of l.akshadweep
i\avamthn-(p&Z_SSS

Village ( )wecp) Panc hclyal
Kavarathi [sland 1ep1csenlcd by its

l_.,\C,c ullvc‘_:O‘; ficer,

S.Radhakrishnan)

éaiiiul vlbl?amu.”d l P, ., age 39

Slo Aual K P Pokam Chepura House,

l\a\ ar dlhl

Mohammc" P agc 35

P Kar utholapua House,

Applicants

I'{espdndents



4‘.5 . - .... P

5. . ,
badam House, _
Applicants
(By A
Versus
I l hc /\dmmlstratm
Administration of the UT of Lakshadweep
Kavalathl 682 555.
2. Dnectm ofPanchayats :
Depmtment of Panchayats
: ;A immm 'mon ofthe U T ofLakshadweep,
3. F of Education
orate of Education,
'Admmlsllauon of the Union Territory
ofha_ksbadvv_ee,p, Kava1ath1 682 555
4, V[ age (Dwee 3) Panchayat
Kavaxathl Island xeplesemed by its
Lxecutwe C)chel Respondents

2. Smhul lam

-Ltan ’
'sung Centre Kiltan
t ,‘,Igil'tan. ‘ . Applicants

>



TRES ’«"‘w’é‘« C
14 .

Versus

of Lakshadweep

2.
’::Adllnmlsu-a IOH;‘Of fhe UT of Lakshadweep,
Kavarathl 687 555 S

3. T he Chlef I*xccutlve Ofﬁcer

District Panchayat Unit
Kiltan, Union Teérritory _
QFLakshadweep 682 557 S o . Respondents

(By Advocatc MI S Radhdkrlshnan)

25. OA 331/2013

K C age 34 E
03ayes d Mohammad AM.
yamchatia(House), Agatti Island
'UI of Lakshadweep
Wokag as casual labourer in the Department of
Scwnce & 1 cchnology, Agattl Lakshadweep '

[§)

I Iydel P N
Slo Sayccd Buharl HaJI U
Pokkathappada (House) Agatti Island

\Vorka as casual labomer in the Department of
Sc1encc & 1 cChnology, Agatti, Lakshadweep.




47

Applicants

ékose, Sr. & Ms.Daisy 1.Daniel)

1.
2. ”C'han pc1 son | »
Village (Dwecp) Panchayat Agattl 682 557
3, Chanpcxson

,VJllage (Dweép) Panchayath Chetlat Island-682 554.

4, -The Jumol Sc:lenuﬁc Ofﬁcer
Depaxtment ( cxence & Technology
Chetlat 682 S

5. The Jumo; Zmentlﬁc Ofﬁce1
B Dcpmtmentpf%mence & Technology
Agam 682 557. '

0. -DII‘CCtOI‘ of Panchayath
| Depammnt of Panchayath | .
Kavaxathl 682 555.- ' Respondents

(By Advocatc M1 S Radhaknshnan for R1,4 5 & 6)

Salldmvapu
l dkshadwcep

Applicants

Versus



_ Sub DlVlSlonal th'c,_,
Kiltan Island; Umon Ler Itoxy of Lakshadweep

SRR e e
. ° fooe v

Kavaxattl

Kllldl’l

’Dircct'or iy
Services, . . _
Ul of] a]\shadweep, Kavalattl

(By /\d\/ocalc \/In 9] adhakxlshnan)

27.

wh

OA Sinis

Kassim A -

- Sho:Audgkoya P. p

/\hyalhdla ilou%c Andlott

Jalalleddllj N
' <0ya NP
mada House Andlott

Mohammcd Hassan C.E
Slo:l (unhxkoya SVP
L dayakkal House Androft

'Mohammcd Raieek L

S/o, Koya K. C
C hcnya Kakkanal House, Andl ott

Moha}mnmd Kdmaluddm M.K
S/o S lhabuddm Pookoya lhangal

o c,?AndtoLt

_}/-.}\davlgd_ ;

Respondents



(OS]

Applicants

ofLakshadwcep, Kavarattl - 682 555

Dnccton ol nchayats '

Dcpcutmcm ol Panchayats
Administration of the Union Territory -
'ot Lakshadwccp, Kavaratti — 682 555

Dcpaxtmem ofHectl 1c1ty
Union lcmtoty of L.akshadweep
'](A\/(lldlhl 682 355 '

V1Hdg,e (D.\yccp)i Panchayat
Respondents

()A 345/20 13

/\y%homma “ IS
D/ol amsa, l_. l-lgaéhétta House, Agathi

Becl thumm'\.P \/ ‘
D/oA¢asmi- _l§ oyay l’qtti_h_a}gveed House, Agathi

fiad House, Agathi



17.

50

S/o Kasini (oya C P
l’oovmodaHouse Ag_;,athl

Ku'nnathalam Housc Agathl

Nazer K
S/o.Kidave
Kunmkathlyapada House, Agathl

Shox’vkath&li'l\/]“v S
S/o.UmmerB . '
Malgayacl‘lodaf'l—louse Agalhl

S/o \Amh 111fK
P uhada llousc Agathi .

/:\[700158Cl<ex N.M
‘uI Rahman I
’Man;nl Agathl

ES'/ .Mohammed Koya
_1§§J<l<ada House ‘Agathi

/\/ arc oo
Slg., Mohammcd Koya T.P
Challaldmd House Ag,athl

- LB ETA N saoir et
\ AT Y el S e



[N
o

23.

25,

27.

28.

30..

'Koya P

IS/o Koya B
'Bl)/dthdbl) ()dd Ilousc /\galhl

Nafeesa M. K

D/o.Abdulla Koya K
1\/10()thmkavl:<kddq Jouse, Agathi

S/o K,unh\koya
Pon odallousc Agathl ,

;1<asmnkova i\ 1

S/o. /\bebcl(,kE‘l Koya ,
Kanmlmalmlvoda Pulhlya Illam, Agathi

/\boobackcx U P
S/Q /\l] Mohammed
U" 'palhoda T 1()Llse /\gqthl

Hindumbi 'M-"
Do, AILa k ()y a



(O8]
[\

(OS]
(V8]

34.

35.

38.

40.

42.

43.

. Sfanicc_r :
~ S/o.Majeed

52

I\/Iumhmthop

Saycd Mohammed L
S/o.Kahd p
I= lla Ilousc /\Qalhl

Naseer TP .

S/o.Muthalif

Thekku Puthiya Illam, Agathi
Ubaid U

S/o.Hamza U -

UmmmcrodacHetta House, Agathi

Sycd Mohammcd K: T

/\bdulla B
/o athahulla L
Bxydshabxyoda House, Agathl

11'1]d1()1nm'1 FP B
Dl /\bdul l<adukoya P.C
"kku Puthlydlllam /\gatl

Agathi
| wusc Agathi

';‘,S,_C,_Ag_alhi

B!



46,
47.
48,

49.

50.

Ros a0 ‘
: ‘D/o Saycd /\;,dul Rahman

53

'Ihachcny Housc A(lehl

> K0 :
S/o‘ 1dte Auakd)ya
Koodam llousc Agathl

Shmvkéthah _
S/oLate Attakoya ,
Sailaniyoda House, Agathi

Nkl%amudhcd‘i V K.
Sto.Hamza €K (L ate)
adak chd ll]am Agathz

( a Koya A K '
Sto.Koya P o
Al n ‘i'm'{m ada House

Ch

Mo 151:1'1'me';d' Ah CPp
S/o.Kasmi: Koya A
Chachaldkapqda IIouse Agathl

[\

Admmxstxau{)d ofthe. Union Territory
fL akshadwccp Kavalattl 682 555

Unx@n lomto

_ RC'pl esemcd b

‘Applicants



T T =
‘ L ;,-‘.;f.,f'v'f'q."a\..n;,i}; ——

Respondents

Umnier FangkfiS:haﬂ
S/0.Aboosala .
Ma]ikakal -l-lous'e‘ Aminii

P. A Saycddll _
Sho. Ham/dkoyai .
Pulhlya Asharoda House Amlm

Rah‘math B :g.“ o
D/O /\haméd ‘ ;Mal-i_kakal House, Amini

Ahamedkoya.. :
S/o Koyakldavu Surambi House, Amini

Vallydbl p: L .
D/o /\nlhukoya Palllyachetta House, Amini

Applicants




Respondents

D/o Kunhlkunm
Pallncham I'IOusc Kavaratti Island

‘[, :":. . '- . 1, ; '

| Island



e i e

Bo6

9.
i Island
10. 1Qadlhdth V
Dio. Vallya Abdurahnman
Vadakkumelachadam Kavaraul [sland
1.

12. Beefathmﬁn‘laB l_
Dlo. Aboobackex ,
Beeramthoda Kavalattl Island

13. Réhméth Bc'eguimP,P :
D/o.Attal K.P.
Po" haxachepula Kavaratti Island

14. Mauanath
o), ""hu‘ /\ynapu:a
Dpef Applicants

D ’t01 oflndusules Respondents

(By Advocate M1 S Radhakrlshnan )



2. SRR
' S/,, Muthukoya: L ‘

Sulambl I{ouse Amlm
3. Anwar Hussaiir_; :

[/0.Essa -
Kollapurd House Amlnl

4. bdﬂtha Beeng _
D/o,,Sayeed Abdulla Koya
Bell'ZHouSe Amlm L

S. Hameedathbl ;
Dio. Shaikoyad
Monakkallachetta House Amini

6. l'i‘assainar‘ |
S/o Mohdmmed
/\llmmecheua Housc Amml

: ;l'jlo,hse,_Amini. Applicants

Versus

I e Adminisirator
/\dmmls‘uatlon of the Union Territory
oi L akshadweep, Kavaratti — 682 555

pggﬁ’t"' ?.f Pgnchayats
stdtibh I §of1he Union Territory

Umoﬁ Terr 1t01.y4 of Lakshadweep
Kavarathi 1cpxesemed by
Director: of@dgcatlon — 682 555



Respondents

2. Abdul Hassan '
S/o Attakoya

3. Sayed Mohé_”_ned.
iS/o ‘Aboosala’ Lo
iKarachetta House Andrott

4. .Mohammed Hussam -
Slo. Mohammed ,
EBappathlyodai H=ouse Andrott

Applicants

'/\ndrott'l'sl-and epreéented by its _
Executlve Q ér - 682 554 Respondents

(By Ad.v.":'cate M N Radhaknshnan )




519

33.
l.
2.
ouse;'_Ar,;drott
3. Hassan
S/6.Attakoya’ -’
'Kunjanattlchetta Andrott
4, 'Yousaf

Sf/o.Pookoya . :
Puthlya Eddlyakka] House Amini.

(By Advocate Mr K B Gangesh)

Applicants

Respondents



3. Mansoor A11 .
S/o. Muthukoya .
'Pemamvellpuxa House Andrott

4, Mohammed ~Féisal
S/0.Siddeeque. - :
Mdkkct House' Andlott Applicants

I ; he. Admmlsu ator '
Admlmstl atlon ofthe Umon Territory

Andrott Islan irepresented by its
ercutlvc Ofﬂcer = 682 554 Respondents




K: P Homzakoya SR
S/o.Aboobacker” ' .
Kamalmalmlyoda Puthlya Illam House, Agattl

‘..

K. Showkdthali :
S/o. Sydubukhan :
Kondmod' House, Agatt1

B Shaxafudhcen
S/o; Ummer Blla = " &~
Bccyakumyoda House Agatt1

V K Mohammed Mukthar _
$/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

S rep'resente‘d by its
I‘X@CUUV@ ) ﬁcex 682 553
Lo ) i ]

Applicants

Respondents



l. 'Ihe Admmlstxatox

/\dmmlstlatlon 'of the Urﬁon Territory
of L akshadweep, Kd\/alathl 682 555.

2. The Ditector (Servnces)
/\dmxmstlatxon of the Union Territory
of L akshadweq (Semetdrlat)
Kavalaul = 682 555 :

3. Dcpartmenﬁ A guculture
Union Ter 1tntoty:o'f Lakshadweep,
Kavatathii= 682:555. f'-
Reprcgented by ifs Dneclor

(By Advochié M §. Radhakrishnan)

\-A .

I Muthukoya
S/o %ha‘-nkoya 3

L. 'l hc Admlmstraiox
_/\dnumstxatlon ofthe Umon Territory

Applicant

Respondents

Applicants



4. IV'xillége'l(DIWéep')fParﬂichagfa.t'
“Androttsland represented by its -
szecutwe Ofﬁcel 682 554 _ Respondents
(By Advocate Mr Q Ra,d,h_‘akr,is"hnan )

38 0A 356/2(11,3'._. )

. ].I::ajélab.mllnzabi.
D/o Koy.a Kldave M ,’

Applicants

v Versus

I il he Admi mst-ralor R
Admifistrali 1'of the Uhion Territory
Kavarattl 682 555

Respondents



12,

.S/o Kasmx

Abdul Latheet -
S/0.Pallath Ku,n,hl Koya!
Nfenempa.ppqda:;House,: 'Kalpeni-

Altakoya »

M K Khalee .
S/o Hamza Koya
Ma]mlkakada House Kalpem

llal House

|
;’ Kalpeni

-



15,

16.

17.

18.

:S/o Koyam’, g :5

Manpyenam House Kalpem

Diré¢tor of Panchayats
Depanment:ﬁ)\f Panchayats

on bfthe Union Territory

of Lakshadweep, Kavarattl

R A

Applicants



©6

4
(By A nan )

Abdul Latheef" .
Keela Vlllattom Amni Island
Lakshadweep S 'f",

(By Ms.Shahna de thlkeyan)

Vcrsus ‘.
1. ,Vn]lage (Dweep) Pénchéyath
iAmm Island:
Rep “fsented by the Chéur Person

Pin 682 552 iy

2. ASecretaxy " 12:3

¥

Dcpartment of Panchayath Kavarathi

3. 'Dlrector : :
E mployment and Ttammg
Union, IemtOIy ofLakshadweep
Kavarathl '

l. Vlllagyeﬂ(Dweep) Pdnchayath
Ammlsland :

Respondents

Applicant

Respondents

Applicant



42.

o)s;s’ssfz’/zoisfgf -
Rabeehathulla B.P, aged 35 years

S/o. Mohammed Koya T.N.,

Labourer, Klltan Resxdmg at \/a 1yapura House,
Kiltan’ Island L

(By Aqiv'aéa%é.; Sri P.V. Mohanan)

Versus

I ‘TﬁéﬁAdministfét'Or A
,Ul"ofl aksh.adweep, i
Kavaratti-682 555,
‘Llectrlcal DlVlSlOI’l Kavarathy

2. .Dlrector of Panchayat
Di partmcnl of Panchaydt
. 10n .Qf UT _Qf Lakshadweep,

Versus

Respondents

Applicant

Respondents

Applicant



Respondents

Abdul Qublsh 'S/o. Samul AbldP aged 27 years,
Mallkakal Klltan U . ofLakshadweep, workmg as

Applicant

2. Chalrperson Vxllage (Dweep) Panchayat
anltan—682 557 T

Respondents




69

(By Ac;i;vp;‘cateﬁM,rf_.f?Ii(;B: Gangesh) |
Versus |

L. The Admmlstrator
/\dmmlsttallpn ofthe Umon Territory
ol Lakshadwcep, Kavarathl 682 555.

La ieyelopment Corporation Ltd,,
Poxt Contnol T,iwer Andrott — 682 554
Repmsen}gd by 1ts Ofﬂcer in charge.

4. Dnectorate of Art & Culture
/\dmmxstxatlon ofthe Uhion Territory
ol Lakshadwc_e ’LjKavarattl — 682 555.

chresented by,lt's Dlrector

z

‘ep.r,;sented by its
= 682 554 Respondents

Applicants



3. budheen Thangal, aged 28 years,
’d_;:th House, Andrott.

4. ed 23 years,
;j"gleth House, Andrott.

5 M i, ged;44.years, S/o. Kidave A.,

, -Panchanal:llouse -Andrott

6. Khdll‘ agcd 32iears S/o Muthu
' Puleenakeel House Kavarattl

7. /\bdulban aged 34 years S/o0. Hamza Koy,
Monak,kal H S€, Aimmp

8. fSayed"Koya | ged 44 years S/o. Pookoya,
Mcelac c‘r-l.House Amm1 | Applicants

3L Gangfsh)

il
,: Versus

l. 'l hc /\dmlmsu at01

Il
Admlnlstratlon of the U:mon Territory of Lakshadweep,
Kavaxattl 682 555 i

ha}y}é;ts,' ‘
mon Temtory of Lakshadweep,

| l
4. Vll age (DWeep) Panch‘ayat Andrott Island,
rcpresented by its: Executwe Officer — 682 554.

Kavaxattl ls
l xecutive C

Respondents




10.

13.
14,
15.

16.

/o. Sayed Mohammed,
ears, VS»‘ayed [smail,

8 years, S/0. Nalla Koya, -

Noorul Amee agcd 36 years S/o. Shaikoya,
Pandath Pu_ v}_::,P‘ura IIouse Andrott.
Ilam/akoya ag;ed 52 years S/o. Koya Kldave
Chckkarakkad House Andrott

37 years, S/@ Ahammed,
ndrott

S/o. Nalla Koya
drott.

drott.

ged 27 years, S/o. Kunhiseethi Koya,



Applicants

- Versus

l. . he Admlmstn atox

.Admmxstratlon of thé Umon Territory of Lakshadweep,
Kavaratti- 685 '

Respondents

-r.
¢ |

3. rs, S/o Koyamma,
Kavarattl
4.
5. I“6 years 'D/o. Hamzath,
I*Iopsg,j(avarattl.
6.



I

Q)

(N

(U8}

‘Dncctmdl, ¢

)

b

Versus

T hc /\dmlmstl dl()l

/\dmlmstmtlon of the Union Territory ofLakShddwcep,
Kavaratti-682 555. -
Dixfédglj of ,I""zin;c;h'ay‘ats‘f,: '
Department of Panchayats, |

,/\dmmxstnatilon of the Union Territory of Lakshadweep,

Kanldlll . 8_;2-;!55'5,5;

_ ,cdlcal and Health Services,
WUnion: lmntm of L akshadweep, Kavarathi,
RC]’JICSCHLCd by its Dneuon 682 555.

4V1lla50 (I)wccp) anchayat
Kavaratti Island, represented by its
Executive .()ji’l‘“ld‘@r‘ ~ 682 555.

Vl“dEC (chcp) Panchayat
/\ndnot}t lslcmd “mplcscmed by its

P Nasau, dgcd35yeeus, S/o Kunhikuinhi,
Pa ! l i ch am ‘I“‘I'Ou‘s?e’ : K avair'atti
PI Ndscu aged 32 ycam S/o Hamzath,

l’uthlya Illdn|1 Kavaraul

Applicants

Respondents



P U"h ‘Ya l»_{lj_lgéifx‘fn” K

7. Abdul Razak ed
‘Salablyodd lI()_‘f}a Ka

o

Applicants
(By Advocate: Sri K. B Gangesh) }1’

Versus

—

The /\dlmmsu"'u-or

_nvin;ia'l :I*i’USbandl'y,
of Lakshadweep, Kavaratti
its Di’r”é'cl’tfo‘r.

3. Dncctox of Panchayats
Department of Panchayalts,
Administrationof the
Union lum()ly of . LLakshadweep,
Kavaratti,

Respondents

;'M'_ufd_a'_léléﬁij ,i

Kgda;na{.._ ’ e Applicant

ata M]

(By /\c:i.j\"/‘;joc

[\

The Director { fvices)
Administration )fthe Umon Territory
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 of Lakshadweep (Secretariat),

Kavaratti =682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi - 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radkakrishnan)

S1.

0A 373/2013

Abdul Saleen, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Iqbval, aged 37 years, _ |
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

l.

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Parichayats, -

~ Department of Panchayats,

Administration of the

" Union Territory of Lakshadweep,

Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radfhak.r“i’shnan)



52.

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island
Union Territory of [Lakshadweep — 682 551. . Applicant .

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti [sland — 682 555.

Director of Panchayats
Union Territory of Lakshadweep

Kavaratti Island — 682 555.

‘The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

Lakshadweep — 682 557. : Respondents

(B}y Advocate Mr. S. Radhakrishnan)

53.

l.

OA 381/2013

B. Saidali, S§/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkardiyoda House, Agatti Island,
Unioh Tertitory-of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummet, Maiiyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



77 .

4.  TK. Saromin'}ébi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

! » Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti,

2. The Chairperson, Village (Dweep) Panchayat,
Agatli Island, Union Territory of Lakshadweep.

(V5]

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep. "
7. The Social Welfare Inspector, :
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

S4. QA 384/2013

.- Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o0. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



78

Noorulla S. M , aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, llstrlct Panchayat, Kiltan,

Residing at Salfe Manzil, Kiltan Island,

UT of L»aksha“dweep ‘ | Applicants

(By Advocate: Sri PV Mohanan)

1.

(OS]

Versus

The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti —.682.555.

ChiefExefcutfi_"vé O‘fﬂcer_,.
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

- 5S.

I

[OS)

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,

Puthiyapura, Am1n1 Island, Union Temtory of Lakshadweep,
Pin — 682 552.

A:. ;lémail, aged 45 years, S/o. Eassa, Andrati Yoada,

Amini Island; Union Territory of Lakshadweep, Pin — 682 552.
Kiha.lid Unnar, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini [sland, Union Territory of Lakshadweep, Pin — 682 552.
Moosa Pe-echahd!am, aged 38 years, S/o. Abdul Khader, |
‘Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Amanulla A M., aged 33 years, S/0. Kunju Koorumel,

Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

Khalid A.P., aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island;*Union Territory of Lakshadweep, Pin — 682 55.
Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,

Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



11
12.

(By Advocate: Sri Shiraz'Bhaya. V.S)

l.

79

Abdul SalamifA., aged 38 years, S/o0. Khader Thottanada,
Aminipura, Amini Istand, Union Territory of Lakshadweep,
Pin — 682 552

Noorul I--lassa-_h,K.K., aged 38 years, S/o0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. '

Jalal B.M., ag’ed 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

s
Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

Na_feeéath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552. Applicants.

I

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,

Kavarathi — 682 555:

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,

Represented by its Executive Officer. Respondents

(By Advocate: Sri $. Radhakrishnan)

56. OA 388/2013.

1.

2.

P.P. Alnanulta, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bé}.nu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3. K. deccdkhan aged 26 years; S/o Cherlyakoya
Kunnel IIouse Amini,

(By Advocate: SriK..B. Gangesh)
Versus
|, The Administidtor,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555
2. Director of Panchayats, Department of Panchayats,
Administratioh of the Union Territory-of Lakshadweep,

Kavaratti - 682 555.

3. Department of Animal Husbandry, Administration of the

Applicants

Union Territory of LLakshadweep, Kavaratti, represented by its

Director — 682 555.

4. Assistant Settlement Officer,
Amini Island ~ 682 554.

5. Village (Dweép) Parichayat,

Kiltan Island, 'T'ep‘l*es'efnted by its Executive Officer-682 552.

6. Village (Dweep) Panchayat

Andrott Island, represented by its Executive Ofﬂcex 682 553.

7. Village (Dw’e‘e.?p),Paﬁ“cfha;yat, Amini Island,
represented by its Executive Officer — 682 554,

(By Advocate: Sri S. Radhakrishnan)

57. OA 390/20133"

. C.N. Abdul I—Iakccm aged 38 years, S/o. Koya,
(,henyannallal Ilouse Kalpeni.

2. K.I Chcnyakoya K.C, aged 48 years, S/o. Pookoya
Karupathaillain lIousc Kalpeni.

3. K.K.Sadiq-ue:__/-\'li,-a.ged' 44 years, S/o. Mohammed C.P.,
Konhankakkégda House,Kalpeni.

4. C.N. llabusab‘l aged 50 years, D/o. Attakoya
(,her\yannallal Housc Kalpem

5. Hameedabi, .%ged 4.1 y‘e'a:r‘s, D/o. Rafmaflan,

Respondents



10.

17.

18.

20.

21.

gl

~

Pakkath House, Kalpeni.

A.T. Shee_mab‘i, 42 years, D/o. Hamzakoya,
Athanam T hdttam House, Kalpeni.

A.K. Muthubi; aged 53 years, D/o. Cheriyakoya,
Alikakkada Hbuse Kalpeni.

K.K. IIabusab1 aged 42years, D/o. Sayed Mohammed Koya, -
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohamined K.P.,
Mayamkakkapura House, Kalpeni.

Humairath }’.:', baged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni,

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni. ' :

K.C. Abdul Laffar, aged 38 yearS, S/o. Aboobacker',
Kuttiyachada House, Kalpeni.

M. Anwar,agiéd 37.years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,;gged 33 years, S/o. Cha.riyakoya E.,
Koliyala House, Kavaratti.

Hussain Alj, éged‘ 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24.

25.

26.

27.

28.

30.

32.

33.

- 34.

35.

36.

37.

Jaffer, aged 3 years, S/o. Hasan T.P.,
Kaladi House}:Kavaratti.

Basheer, aged::36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, ag‘éd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

- Abdul Rasheed, aged 23 years, S/o. Hasainar,

Umbiyapura House, Kavaratti.

Hussain B.,éged 43 years, S/o. Kunhi Kunhi P,
Biranthoda H“o}u‘se, Kavaratti.

Mohammed&]{i T.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti.

Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed R}aﬁ, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



39,
40.
41.
42.
43.
44,
45.
46.
47.
43.
49,
50.
51,
52.

53.

Mohammed Shaffce P. A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Allkom Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahiman,
Aynepura Housc Kavarattl

Mushin, aged;39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aécd_33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

IFaizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen P., aged 36 years, S/o. Shamsul Noor,
Pallicaham Iioq-se', Kavaratti.

Shihab, aged 35 years, S/o. Kunhlmmdeen Mullapura House,
Kavaram

Aman, aged 37 ycals S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., efged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 ‘years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisha, aged 44 years, D/o. Ukkas,
Umblyapula IIouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/0. Mohammed,

Cham@ydthagpla House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o, Mameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb R_ah’ma'n, aged 43 years, S/o. Khalid,
Melath’;rwathapur'a House, Kavaratti.



54.

55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

Moomixjath, aged 37 yedrs, D/o. Kidav,
Neliyampura House, Kavaratti.

I---Ialima,;aged";BHS years, D/o. Koyamma,
Tha1e'e‘-l:<jfepu'r‘ag.l'-louse, Kavaratti.

Sayed AbdulRaheem, aged 46 years, S/o. Haji Sayed Shaikoya,

Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,fé’ged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommab:"i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed Shaﬁ, aged 33 years, S$/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube:é}xa, aged 23 years, D/o. Sayed Poo,
Neliyampura;ouse, Kavaratti.

Salmé’,}%ged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁméd,é‘ged 32 years, S/o. Attakoya,

“Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/0. Hamza,
Pu’thj_y‘_av' Manzil, Amini.

iyakoyajaged 41 years, S/o. Abdul Khader,
Panda.:. im Mo ! e, Amini.



70.
71.
72.
73.
,74' ‘
75.
76.
77.
78.
79.
80.
g1,
82.
g3.
g4.

85.

g5

Cheriyaigoya M(,, aged 32 years, S/o. Hameed,

: Melachét’aa H_puse,Kgdlnath. '

.Shafee?i/.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 2'5‘years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul I—Iannééd, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o0. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Su‘ha‘ra, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath [.., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha‘?f.,, agcid 37 years, D/o. Pookunhikoya,
T,hailat}‘) House, Androth. '

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.

R7.

8.

9.

Naseerai‘Banu M.K., aged 40 years, D/o. Kunhl Koya,
House Androth.

Kadee mmablL aged 40 years, D/o. Seethi M.,
Lavanakkal House Androth

Sarommabi T aged 43 years, D/o. Aboobacker,
1hache1yHouse Androth.

Mullapoo M.fK., aged 39 years, D/o. Koya,

y Maidandurakatt House, Androth.

90.

91.

92.

93.

94.

95.
96.
97.
98.

99.

100.

101.

Hafeera L., aged 39 years, D/o. Koyamma K.P,,
Lavanakkal House, Androth. '

Aysummabi T., aged 45 years, D/o. Muthukoya K.P.,
Thachelyllouse Androth.

Habeebath A, a»ged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M‘i..,vaged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth. '

Hameedath M. ,aged 43 years, D/o. Siddiqu M.K.,,
Makket House ‘Androth.

Saﬁyab’x M., aged 39 years, D/o. Nallakoya M.,
ouse Androth.

Rahil M agped 39 years, D/o. Nallakoya,
Math11 House ~Androth.

Hussain P.P.,f aged 45 years, S/0o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

Huss'a‘iin'f[, K., , aged 48 years, S/o. Seethikoya,
Edayakkal House Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P
Lavanakkal IIouse Androth. :



103.

104.

105.

106.

87
Hussain K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunha jada-‘éﬁouse, Androth.

‘aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Shbaidabi, a{ged 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. :

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, . _
S/o. Kida}veﬁ,v-;l\/loodampura House, Androth. Applicants

 (By Advocate: Sri K.B. Gangesh)

—

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Directdr of P;_anchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavarafti — 682 555.

Department of Labour and Employment,
inistration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department Q‘f Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

: Depar_t;ﬁent 6f.Agriculture, Administration of the Union Territory of

Lakshadweep, Kavaratti, represented by its Director — 682 555.

Departhg_ent of Women and Child Development,
inistration of the Union Territory of Lakshadweep,
i, represented by its Director — 682 553.

ent of Fisheries, Administration of the Union Territory of
ladweep; Kavaratti, represented by its Director — 682 555.

Depar_ﬁment of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti, ‘
represented by its Director-682555.



9. Lakshadweep Khadl and Vlllage Industries Board,
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub DlVlSlonal Officer, Kavaratti Island — 682 555.
1. Sub Dlvmonal Officer, Amm1 Island — 682 554.
12. Assxsta_ En;; ;'»neer LPWD Sub Division, Andrott Island- 682 553.
13. L akshadweep District Panchayat, District Panchayat (HQ)
Kavarawi, =
represented by its Chief Executlve Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island reprcsented by its
Executive Ofﬁcer - 682 551
135. Vxllage (Dweep) Panchayat Kavarattl Island, represented by its
Executive Ofﬂcer— 682 555. ' :
16. Vlllage (D‘We‘ep) Pan“chayal, Amini Island,
| 1'epres'entre?d by its Exccutive Officer - 682 554,
17. Vl[lage (Dweep) Panchayat,
Kadamath Isfand, represented by its
Execu‘*‘ive Ofﬂcer - 682 553,
18. an[age (D"weep) Panchayat,

Androth-Island, represented by its
Executive Qfﬁcer ~ 682 552. : ‘Respondents

[By Advocate er S Radhaknshnan (R -8 & 10—18)]

S8.

I

OA 392/2013

Hussaln, S/o: Aboosala

Sarg spada (Konchukakada) House,
Aga esently working as Cleaner,
RGS 1ta1 Agattl

')

'k
Shukow r, S/0 late Kidave,
Pakrum‘upanoda House, Agathi,
Presently qukmg as Cleaner, -

‘ RGS Hospltal Agattl

Latheef S/o Autakoya,
Kdlka“dly'oda Jouse, Agathi,
Presently working as Cleaner,
R(JS HOSpltal /\gatn




" 10.

11.

12.

13.

RGS Hosp1ta

39

Hameedath, D/o Koyassan, -
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS IIosplt'”l ‘Agattl

.g Agattl

Hajara, D/o la'te Hyder,
Beepapada House, Agathi,
Presently working as Cleaner, -
RGS Hospital, Agatti.

Sheemabi, D%/’o’] late Shamsuddeen,
Beepapada House, Agatht,
Presently working as Cleaner,
RGS I-I'ospitaf;l;, Agatti.

“Ablda D/o Hameed

Makk ?achoda House, Agathx
Presently working as Cleaner,
RGS -Iospltal Agatti.

Sula’ikla, D/d Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS_ _Hespital, Agatti.

Sulalman 9/0 Ham7a
Kalai thlyoda House, Agathi,
workmg as Cleaner

Amperpally‘ﬂouse Agathl
Pnesently workmg as Cleaner
RGS Hosp1tal Agattl

Sallulla S/o Abdurahlman
Manyathoda House, Agathi,
Plescmlyf'w&‘king as Cleaner, -
RGS H ";pltall Agatti.
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S/o Ummer, .
2 House, Agathi,
ing as Dhobi,

14.

15. Abdulla S/o
‘Kandavar, Gothl House, Agathi,
Presently workmg as Cleaner, :
RGS Hosp1tal Agatt1 o ' _ Applicants

(By /\dvoeate Sri R Ramadas)
Versus

1. The Admxmstrator
i "'_Ielrltory of Lakshadweep,

Vlllag 'Dweep) Panchayat
Agam Island Umon Territory-of Lakshadweep 682553

3. T he Medlcal Ofﬁcer in charge ‘
(,ommumty I ealth Centre, Agatti Island,

Umon cmtexy of L akshadweep 682553 Respondents

,adkmachctta Kattlpura House
sirer,

Assistant Engmeer Flectrlcal
‘Division, Kadamat.

3. éed 31 years, S/o late Nallakoya
‘ Kur yuse, Kadamat, Skilled Labourer,
Offi Assistant Engineer Electrical,
Ele DlVlsl_on Kadamat.
4. BM

a aged 42 years So Hameed Melachetta,



AN

{ouse, Kadamat, Skilled Labourer,
ssistant Engmeex Electrical,
Division, Kadamat. )

K.P: Kunhikoya, aged 41 years, S/o late Hassainar,
chlachcnyHouse Kadamat, Skilled Labourer,
Office of the ‘Assistant Engineer, Electrical,
Hccmcal Qub Dmsxon Kadamat

(By Advocate Sn R Sreeraj)

l.

(8]

The Admmlstaatox
Umon lemtoxy of Lakshadweep,
Kavaxam 682555

The Director: ofPa11chayat
Department oFPanchayat

~ Administration of Union Territory of Lakshadweep,

Kavaratti- 682 555.

The Chi‘el’ Executive Officer, District Panchayat,
Kadani’at-682’556.

The /\w_stam Lngmeer Llecmcal

/0 C.O. Koyamma, aged 39 years
illed Labourer,

Un‘lb.n'fc‘mtory ofLakshadwecp, Kalpeni-682 557
and residing at Thithiyapada House,
Kalpcm Island 682 557.

M, Ilydcx, 5/0 late M.K. Yousef, aged 43 years
worki] as (,asual L abou101 :

Applicants



10.

Ammal Husbandry Unit,
Union Terr 1tory ofLakshadweep, Kalpem 682 557
and remdlng at Manchlyanam House, :

ritory of Lakshadweep, Kalpeni-682 557
residing at Kakatchiyoda House, ©
Kalpenl Island 682 557

M. K Naseel S/o P. Cherlyakoya aged 33 years
working as Casual [zabourer,

Animal Husbandxy Unit,

Union T emtoxy of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House,

Kalpeni Island 682 557.

M. Kalam @/0 M.C. Muthukoya, aged 34 years
worklng as Casual Labourer,
Animal Husbandry Unit,

Un1@ Ferritory of Lakshadweep, Kalpem -682 557
and:residingiat Maral House,
Kalpem_ Isla_ﬂ d-682 557

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
years, wonklng as Casual Labourer,

Animal IIusbandry Unit,

Union lemtoxy of Lakshadweep, Kalpenl -682 557

and resxdmg at ‘Kandamkalam House,

Kalpem 'Lsiland 682 557.

K.0. Abdul Sa am, S/o P Assainar, aged 39 years
worklng as Casual Labourer,

Arimal IIusbandxy Unit,

Umon ]emtony of Lakshadweep, Kalpeni-682 557
and resldmg at Kakatchiyoda House,

Kalpem Island 682 557.

Lhafa S/o late Sayedmuhammedkoya, -
als “working as Casual Labourer,
sbandxy Unit,



rM‘

(By Advog

1.

23

Union lcmlow of Lakshadweep, Kalpeni-682 557
and xeudmg at Pokkarappada House,
Kalpeni Is and 682 557. . Applicants

' Unnikrishnan)
|
Versus

The Adiniinis.‘:ir'.étor,
Union Territory of Lakshadweep,
Kavaratti:-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti, -68’2555

The Cthf Executlve Ofﬁcer District Panchayat
Union' lerrltory of Lakshadweep,
Kavaram 682555

The Vetetmar){ Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 . - Respondents

(By Advocate: Sri S. Radhakrishnah)

61. QA 3952013
. Salr - ‘;S“/o Yusuf, aged 40 years,
Cl}@r ll la House, Kadamat,
Hel rict Panchayat, Kadamat.
2. S vukoor S/o Sayed Alj, aged 41 years,
Ukkayachetta House, Kadamat
Bus, Dnvcr DlStI‘lCt Panchayat, Kadamat.
3. M. Khali‘d, S/o? Nadeer, aged 43 years,
Madurakam House, Kadamat,
' Helper, District Panchayat, Kadamat.
4. Ayoobld’ie.m, fS‘/oKunhikoya, aged 37 years,
chrtbl_,_Maha} House, Kadamat,
Help istrict Panchayat, Kadamat. N Applicants
(By Adv ‘ri'ff;{:".ereergj)

Versus



1 1is’i1§~rétor,

yof L dkshadweep,

Depal'lmem :O'fgl anchayat,
Admlmstlatlon of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief Executive Officer, District Panchayat,
Kavax*atti¥682‘555. ' Respondents

(By Advocate: Sri. ;g Radhakrishnan)
62. OA 400/2013

! P.P. Suaj,agcd 44 years, S/o M. Suban
Puthiya’P andaram House, Agatti Island,
Umon ]ul ltOI'y of L akshadweep

2. -Noushad /\11 aged 37 yeals S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Umon lcmloxy of Lakshadweep.

(OS]

M. l_ A:bdul Nasu aged 28 years, S/0 M. Abdul Rahiman,

5. K.C /'\t}')d'ul,Sh'ukom aged 38 yeals S/o Kasmi,
Kar 1yamachcua House, Agatti Island,
Umon emtony ofl akshadweep

6. M. P Nl/amuddm -aged 27 years, S/oM -Abusala,
.Me]amm yuse, Agatti Island,
ory of L.akshadweep. Applicants

Versus

nmsuaton
Umon l(,n 1tmy of Lakshadweep,
Kavmdm 682551

[\

“The '(;hanrrperson,
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V'illage (Dweep) Panchayét,
Agatti Island, Union'Territory of Lakshadweep 682553

The Employment Ol‘ﬁcer Kavaratti, '
Union Territory of Lakshadweep 682551

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union ’I‘erritory of Lakshadweep-682553.

The Deputy Collector/ASO,
/\gam Island Union Temtory of Lakshadweep 682553

(By /\dvocalc Sri S Radhaknshnan)

63.

L.

[\

()A 4()4/2(}13

Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House) Kalpem [sland.
Union Territory of 1 akshadweep,
Working as Casual Labourer in the v
Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), <a peni [sland.

Union Territory of ‘Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

The Administrator,

Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,

Department of Panchayath, Kavaratti-682555.



4, The Director, :
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled L.abourer, Animal Husbandry Unit, Klltan
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,’
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
- Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Klltan Island, Lakshadweep -682 557.

4. The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557.

(By Advocate: SriS. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep..

(By Advocate: Mr. Grashious Kuriakose, Sr)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

- Applicant

Respondents

Applicant



1. The Administrator,
Union Territory of Lakshadweep,
Kavarattl 682555.

2. The Chairperson,
- Village (Dweep) Panchayat, Klltan

3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4. Mission Director,

National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge,
Prlmary Health Centre, Kiltan Island

(By Advocate: Sri S. Radhak_rishnan (R1,3t05))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subalr P.P.,
’ Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A. P o
Moothammada House Agatti. :

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

© 5. Maviya U , aged 48 years, S/o Ahamed
Uriyoda House Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K. aged 54 years, S/o Alif T.P.,
Chekkakkal House Agatti.

" 8. Aboobacker P.K., aged 31 years, S/o Koyassan '
Puthukotta House Agatti.

9.  Mohammed T.P., aged 39 years, S/o0 Hamza;
Thoppumpadi House, Agatti.

Respondents



10.  Saromma M., aged 39 years,'ﬁ/o Harﬁza, N
Mariyathoda House, Agatti.

1. Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda I—Iouse' Agatti.

12. Abdul | auak R., aged 33 years S/o Hamza U,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K., _
Puthiyapura Iiouse Agattl, - | Applicants

(By Advocate: Mr. K.B. Ganges‘h)u
Versus

I The Admmlstrator
Administration ofthe Umon Temtory of Lakshadweep,
Kavaratti- 682555

2. Directon ofPanchayats
Department-of Panchayats, oo
Administration of the Union Terrltory of Lakshadweep,
Kavaratti-682555. :

3. Director of Education, -
Directorate of Educatlon ’ :
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682555. : :

4. Village (DWeep) Panchayat,

Agatti Island represented by '

its Excecutive Officer-682554. B Respondents
(By Advocale: Sri S. Radhakrishnan )

67. QA 444//2013-

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of 1 dkshadweep, Pin-682558. "~ Applicant

(By Advocate: Sri Shabu Sreedharan)
Versus
I Union Vetritory- of Lakshadweep represented

by the Administrator, -
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti [sland. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

(VS]

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. '
Union Territory of Lakshadweep, Pin-6825358.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island
Union Territory of Lakshadweep ,
Pin-682558. _ Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Bulldmg Development Board, Klltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o0 Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

(OS]

4. Ponkutti, S/o Pookoya, aged 48 years,
. Surambiyoda (H) Kiltan Island,

Union Territory of l.akshadweep.

Working as Casual Labourer in

Lakshadweep Building Devclopmenl Board, :

Kiltan. Applicants

t.
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The /-\dministrator, .
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti.

(OS]

4. Director of Panchayat,

Department of Panchayat, Kavaratti. Respondents

(By /-\Idvocatg': Mr. S. Radhakrishnan (R1, 310 4))

69.  Q.A No.488/2013

Salmaf_h ‘

D/o. Sayed Koya

Madapally House

Chetlat Island.. Applicant

(By Advocate Mr. K.B. Gvangés'h)
Versus
L. The /»\'d:l’ministralor,
- Administration of the Union Territory

of 1.‘al<§'7hadvx_/e:ezp', Kavaratti — 682 555.

The Di‘i‘@CLOI‘ (Services)

2.

" Administration of the Union Territory
of L.akshadweep (Secretariat),
Kavaratti — 682 555.

3. Department of Stience and Technology

Union Terfitory of Lakshadweep,
Kavarathi — 682 555.
Represented by its Director.

(By Advocaté Mr. S. Radhakrishnan)

70.  OA 492/2013

Respondents



Y]]

K. Bushra Beegum, W/o Hakeem,

Aged 27 year;is, Casual Labour,

Office of theVeterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Hafinarayan)

(S}

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555, .

The Director of Panchayat,
Departiment. of Panchayat,

Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

I

OA 4992013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island ,
Union Territory of Lakshadweep, PIN — 682 556.

Mohamred Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)

i adamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents



(02

Union ‘:'l_“erritory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi. -

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
IKadamat, Union Tertritory

~ of Lakshadweep.

(By Advocate Mr. S.Radlmkris}man)

72.

OA 507/2003

MuthuKoya K

Casual‘Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunniname! House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552 -

(By Advocate: Mr. TCG Swamy)

I

Versus

difinistrator

Ferritory of Lakshadweep
lLakshadweep Administration
[Cavaratti — 682 555

The Executive Engineer
(Department of Electricity)

‘Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



|03

Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 553,

4, The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director '
(Directorate of Panchayats) 4
Administration of the Union Territory of Lakshadweep
Kavarafti — 682 555 -~ -~ Respondents

(By Advocate: Mr.S..RadHakrishnan (R1-3,5&6)

73, Q.A No.509/2013

1. Maleecha Beegum K.C.
D/o. Indeen Kandilath

Kaval Chetta House, Androth.
2. Shahida Beegum K.

D/o. Hamzakoya

Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U.K _
Makket House, Androth.

4. Aysha Beegum P.V.K
D/o. Yakoob P.K
Puthiya:Pentamveli Kad
Androth.”

S. Rahmath Beegum K
D/o. Hamzakoya P.P’,
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androth.

7. Subaida A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.
Fathimathu Suhurabi P.V.K'

D/o. Majeed P.V.K
ibeli Kad, Androth.

Siyad Iéiﬁaxw L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K. '
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

[Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

l~iabsal'givP.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

()

Versus

The Administrator,
Administration of the Union Territory
of Laksliadweep, Kavarathi — 682 555.

Directgiate of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the

Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena @ Haseenabi Therakkal
Therakki] House, Kadamath

Data Eptry Operator

Villag"e;;_.Dweep Panchayath, Kadamath

(By Advocate: Mr.R Sreeraj)

Applicants

Respondents

Applicant



Versus

The Administrator

Union Territory of Lakshadweep

~ Kavaratti — 682 555

The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Executive Officer,

Village (Dweep) Panchayath
Kadamatl - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and | \

Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan :

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan ' Applicants

(By Advocate: Mr.R.Sreeraj):

N

Versus
The Administrator
Union Territory of [Lakshadweep
Kavaratti — 682 555

The Director of Panchayath



(S}

{;ﬂiO'b ‘

Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti ~ 682 555 *

The Executive Officer,
Village (Dweep) Panchayath,
Kiltan-— 682 558

The Chairperson k
Village (Dweep) Panchayath
Kiltan — 682 558 :

The Principal
(;()vemmcm Senior Secondary School
{iltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

(OS]

OA 566/2013

Safiyath S - :

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail
Cook, Government J.B.School
Kadamath
Residing at Kdddmdlh Island

M.P.Attakoya

Cook, Government J.13.School
Kadamath

Residing at Kailiyammakada
Kadamath lsland

K.K.Khalid

Cook, GovcmmentJ.B.School _v
Kadamath v :
Residing at Bir 1yommdda
Kadamath Island

P.Amanulla A
Cook, Government J.13. School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents



)

o7

Ummer P.P.]
Cook, Government J.B. Schoo
Kadamath - E
Residing at Alikothapura

. Kadamath Island

Hidayathulla P

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P y
Cook, Government S.B.Schbol
Kadamath

Residing at Kadamath Island

%okunhikdya P.p
Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School

Kadamath ‘ £
Residing at Puthiyapura
Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Birityommada
Kadamath Island g

Jafer P
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath

Residing at Pupathada

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

I.

3.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 '

Director of Panchayath '+

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants



‘Government ] B School

Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

CA 567/2013

Habeebulla P.M ;

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

l.

“Versus

The Administrator
Union Territory of Lakshadweep
Kavaratii — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

"The. Principal

Respondents

Applicant

(Jovemment Jawaharlal Nehlu Senior Secondary School

ILadamath Island 682 556’

(By Advocate: Mr.S.Radhakrishnan)

78.

I

QA 580/2013

Yacoob

Kathathe Chetta House, Kadmat.

Vahida :
Marikilam House, Kavaratu

Habusa
Alachapada, Kavaratti.’

Yacoob
Kaladi House,Kavaratti.
. . -

Respondents
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6.

14.

20.

103
Muhammed Salih
Aynepura House, Kavaratti,

Fareeda Beegam
Molokepura House, Kavaxattl.

Saleem
Pallicham House, Kavarattl

Bamban ‘
Nambicham House, Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavarattx

Nafeesathbi -

Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavartatti.

Fazeela Beegum
Kannipura House, Kavaratti.

!
Ummer

Thirinikad House, Kavarattl

Firozkan

Athnachammada House, Kavaratti,

Jaffer
Marikilam - House, Kavaratti.

~ Amanulla,

Mela Illam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House, Kavarattl

Fathahudeen
Kadapurathaba House,, Kavarattl

Muneer g
Kuttipapepura House, Kavaratti.



21.

22.

23.

24,

25.

27.

28.

B e T
$10 -

Ashik
Puthiya Alikom House, Kavaratti.

Muhammed Musthafa,
Achadapurakatt House, Andrott
S
Mujeeb Rahman T.P, o
Thaleka Pura, Kavaratti. .

Jamhar Hussain

Beeranthoda House, Kavaratti.
Muhsin :
Beeranthoda House, Kavaram

Rauf
Chettipura llouse Kavaram

Hazarath
Chungam House, Kavaratti

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

()

Versus

The Administrator :
Administration of Union I‘emtoxy of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture .
Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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Pin — 682554 . !‘ Respondents

(By Advocate: Mr.S.Radhak.risjEm'gin;)

79.  OA 582/2013

l. Rasheed Koya SR
Multi Task Employee -
Public Library, Kilthan 17"
Residing at Kilthan

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat
Residing at Melachetta Hauumakudl ,
Kadamath Island S ‘ Applicants

(By Advocate: Mr.P.V.Mohanan) | ¥
| | Versus
. Ihe Administrator

Union Territory of LL akshadweep
Kavaratti — 682 555 :

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

3. The Library and Informafion_vAssistant

Office of Library and Information Assistant :

Public Library, Kilthan Island 682 557 Respondents
(By Advocate: Mr.S.Radhakrishﬁan)

80. OA 601/2013

Rasheed Koya S.Vy, S/o.iAbvdulla Koya P.S,,
Shaiknaveed (H), Kiltan Island PO,
Union Territory of Lakshadiveep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)
- Versus
1. Union Territory of Laks“ihiadweep, represented by the
Administrator, Kavaratﬁ Island, Pin — 682 555.

2. The. Director of Péﬁcha&athﬁ.‘Union Teniﬁory of Lakshadweep,



g "fﬁ{,{r‘a W*ﬁw?&fy:

e
Kavaratti Island, Pin - 682 555.

The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558.

TSI

The Executive Officer, Vi'l:l:age (Dweep) Panchayath,

Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

.
The Library and Information Assistant, Public Library,
Klltan [sland, Union Temtory of Lakshadweep,

Pin — 682 558.

[By Advocate: Sri . Radhakrish_g?p_,_(l{l, 2,4 & 5))

81.

OA 634/2013

Malikdeenar, aged 21 yeas, ‘S/o. Hamzath
Sala Mannl Ilouse Agatti. 40 )

(By Advocate: Sri K.B. Gangesh). -,

(By Advocate: Sri S. Radhakrishnan)

82.

.

N

Versus ,

The Administrator, CHEEN
Administration of the Union! Terr itory of Lakshadweep,
Kavaratti-682 555. :

Director of Panchayats, #z7 -

Department of Panchayats,

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555 T

Deparlmcnt of qucatlon Admmlstratlon of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director 682 555.

Village (Dweep) Panchayat,
Agatti Island, represented:by | its Executive Officer,
682 554.

L
AR

QA 635/2013

Respondents

Applicant

Respondents

Fathahudheen K.P., aged 40 years, S/o. Sayed Muhammed Koya,

Kattampalli House, Agattl

Younis, aged 31 yeals S/o Abdulla Mariyathoda House,



Agatti.

3. K.M. Shahida, aged 40 yeaers D/o ‘Kasmi, Kuttlyam
Mukriyoda House, Agattl o

4. K.M. Amina, aged 46 years, D/o Abdul Rahman,
Kumyam Mukriyoda House Agatt1 Applicants

(By Advocate: Sri K.B. Gangesh) o
Versus
. The Administrator, o
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555 '
2. Duector of Health Serv1ces, [ o
Directorate. of Health Serv1c_es_ '

Kavaratti — 682 555. .

3. Medical Officer in chargef'..; i
Community Hca]th Centre Agattl 682 553.

4. Medical Officer in Charge,l Ra}lv Gandh1 Speciality Hospital,

Agatti — 682 553. »L
5. Village (Dweep) Panchaya—t Agattl Island, represented by its
a Executive Officer, 682 553 o Respondents

(By Advocate: Sri S. Radhakrlshpari_) N

83. OA7912013 ot

Fareeda Beeg,um MI Meppadalllam .

Agattn Island. . By Applicant

S ;‘. :

(By Advocate Sri K.B. Gangesh)

- Versus
g i
1. The Administrator,
Administration of the Union Terrxtory of Lakshadweep,

Kavaratti-682 555. co

2. Director of Panchayats, Fal
Department of Panchayat§; |
Administration of Union Ferntory of Lakshadweep,
Kavaratti — 682 554. R
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3. Project Manager, Deswcated Coconut Powder Unit,
[.akshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti —682 554 I

4. The Deputy Director (Admn,) Lakshadweep Development
Conporatxon Kavaratti —-682 554 i
s
5. Village (Dweep) Panchayat,, ,
Agatti Island, xepxesented by its Executlve Officer,
682 553. - Respondents

l
l.
!’

(By Advocate: Sri S. Radhakrishnar)

84, QA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasm1 M P,

Valiyapura House, Kllthan Island P. O e

U.T. of Lakshadweep. e | Applicant
oo -='.;:,-I,'C3IH: -

(By Advocate: Sri P.V. Mohanari) T

Vexsus
lk ke
I. . The Administrator, ‘i:i,gt"-:fi
- UT of Lakshadweep,
Kavaratti-682 555. e

NP e

2. Director of Panchayat,
Department of Panchayat, .
Administration of UT of Laktshadweep,
Kavaratti — 682 555.

3. Fhe Puncnpal Govemment ngher Secondary School, ;
Kilthan Island — 682 556. si.czt«. v Respondents

(By tdvocate © SK smumkm@

85. OA 880/2013 : :

Muthukoya N.P : ’ .
Nalakapura, Kiltan Island: , . :
Union Territory ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sleedhax an)
Versus !
B Union Territory of L akshadweep repxesented

by the Administrator )
Kavaratti Island — 632 555} '



(By Advocate; Mr.S. Radhakrlshnan) o

86.

(By Advocate: Mr.Shabu Sreeg

’ jﬁs

Directox of Panchayath "
Union Territory of Lakshadweep
Kavaratti Island - 682 555

The Senior Admmlstratlve Ofﬁcer
Education (District: Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555~

The Prmupal s

Government  Senior Secondary School

District Panchayat, Kiltan Island :

Union Territory of Lakshadweep 682 558 Respondents

.‘f,

1
1

OA 898/2013

Pt

K.C.Abdul Khader rl Loy

Kulikaraya Chetta Housé! M; o

Chetlat Island B

Union Territory of Lakshadwééb 682 554 Applicant

Versu37

Union Territory of Lakshadweep represented
by the Administrator w1 I 12
Kavaratti Island - 682 55‘5~=

The Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island - 682 555

The Senior Admmlstratlve Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Principal SEE

Government Senior Secondary School

District Panchayat, Chetlat Island

Union Territory of L akshadweep 682 554 Respondents

| FR'S

(By Advocate: Mr.S. Radhaknshnan)



T
87. QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni [sland . ' Applicant

(By Advocate: Mr.K.B.Gangesh) .

Versus
1. The Administrator .
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer 4 .
Office of Sub Divisional Officer " -
Kalpeni Island - 682 554

3. The Director (Rural development’),
Department of Rural Develdpment
Administration of the Union’ Territory
of LLakshadweep, Kavaratti 7— 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

88. QA 905/2013

L Abdul Khader C.
Chekkiriyammada House R
Agatti Island e

2. Bugar Jamhar T.P
Theklapura House L .
Agatti Island Applicants

(By Advocate: I\/lr.K.B.Géngesh);
Versus =il
. The Administrator BN

Administration of the Union Terrltory of Lakshadweep
Kavaratti Island — 682 555 i }

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Terrltory of Lakshadweep
Kavaratti [sland — 682 555



(By Advocate: Mr.S.Radhakriehnan)

89.

1.

(By Advocate: Mr.K.B.Gange'Sh)"

Project Manager ;

Desiccated Coconut Powder Umt

Lakshadweep Development Corporatlon Limited

Agatti, Kavaratti - 68%’|555 :

The Deputy Director (Admn) y 1'

Lakshadweep Development Corporatlon

Kavaratti — 682 555 Wi T 'e{
R

Village (Dweep) Pancha'yath 1

Agatti Island represented by’ 1ts

Executive Officer - 682 553: '_ v . Respondents

OA 939/2013 i

!
Safiyullah K.C, - | &
Kuttiyachada House :
Kalpeni Island o K

Saifulla M.1
Melaillam House
Kalpeni Island

Kunhikoya M.V .
Mathil Valiyammada House
Kalpeni Island Ch

Kidave K.O A
Kakkachiyoda House
Kalpeni House

. ' Applicants

Versus D

The Admlmstrator

Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682555

Director of Panchayaths
Department of Panchayaths = |
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 |

Lakshadweep Bux]dmg Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555



4, The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island — 682 553 '

5. Village (Dweep) Panchayath |
Kalpeni Island represented by its.
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan)

90. OA 942/2013

I. Mohammed Ashik
Palliyat House
Androth I[sland

2. Abdul Latheef
Karakunnel House'
Androth Island
3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla
Karachetta House
Androth Island

(By Advocate: Mr K.B.Gangesh)
Versus

l. The Administrator _ :: :
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 '

3. Lakshadweep Building Developmcnt Board
Union Territory of Lakshadweep -
Kavaratti represented by its Secretary — 682 555

4. The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554 _,

Respondents

Applicants
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Village (Dweep) Panchayath

~ *Androth Island represented by'its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer -

Power House, Kalpeni .

Residing at Chakakeel House

Kalpem Union Temtory of Lakshadweep

P. Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Temtory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator »
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive anin‘eer
Department of Electricity
Kavaratti, Union Temtory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

I The Administrator .
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath .

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Istand
Uniori Territory of Lakshadweep
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. 3. Fareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem [sland
Union Territory of L akshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

L The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath -

Administration of Union Territory of Lakshadweep
Kavaratti —682 555

o

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557.

L2

4, Chief Executive Officer .
District Panchayath _
Kavaratti — 682 555 ' Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Section,

Kalpeni. :

Residing at Chemmanam Pally House :

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

1. lhe Umon of India
Represented by the Secretary to
Government of India,

Ministry of Home Affairs
New Dethi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

[Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
[Lakshadweep — 682 555.

(8]

4 Junior Engineer,
Electrical Section ‘
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Bashecer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various lslands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction (o the respondents to regularize their services. In the case ofa
few others who have beyn retrenched on completion of the period of engagement,

the prayer is for issuete dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4, [t has been noticed already that in maj~ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. ~Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the -
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. .In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagéments
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

1. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC' 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State 0fBihar and Others -
(2010)4 SCC 179,
4. Official L[quid&lor Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
0. Jeemon V.R. Vs. Sta?e of Kerala - 2012 (1) KHC 397.

7. Siate of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Psinchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, - Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
~applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only‘to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond ‘controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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" has been going on in the Union Territory for the last two decades or more.
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These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.

Apparently it is a case of Hobson's choice for them. It is on record that a

‘large number of such casual efnployees,had approached this Tribunal in the

'00s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irreguiar” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruite'd and continued for long in public

employment dehors the constitutional scheme of public employment. The

Apex Court exhorted all the High Courts not to issue directions for

absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

- of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against

duly sanctioned vacant posts, the Apex Court, after referring to those

‘employees who have contir_uied to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa ~ (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure,
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases weré 1lustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

 held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case “(Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoé/regular appointments available in the Institute and
that the confractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court hle:.l:jd that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshfined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apéx Court expressed the hope that the plight of the appellant-s would
also be taken into account by the administration and coxésider the

desirability of relaxing the age-limit provided in the Rules.



\».13 In Nanjundappa (Supra), the Apes

“If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. Weé do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles lald down

by the ﬁVeJudge Bench of the Apex Court in Umadevi (Supra).

15.  But one disturbing feature that has been noticed in this bunch of
cases .is that the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have nOtishown any anxiety about the sad plight of many of the employees
who hav'e_ continued in sérvice for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
~services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in® Umadevi

(Supra):‘ét that point of time.

16.. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Pénchayats- may not require
“the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continuF. Many of
them have been engaged in one scheme or the other sponso;;jed by the
Centralv Government or in some suCh' dther Schemes or programmes floated
by the Admlmstratlon on 1ts own by utlllzmg the funds available with it.

The Admmlstratlon or Vlllage (chep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departmefits’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being .regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on thosé posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any

further at this stage though it may be observed that the attitude of the

Administration and the local Panchayats appears‘ to be totally uncharitable, -

to say the least. : —

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applicants ff'il'llave been engaged by Village (Dweep) Panchayats or District
Panchaya?t,?' the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

B

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache';d_this Tribunal, aggrieved by the failure o_f the Union of India
and thei’La‘kshadweep Administration in granting them temporary status
under the Scheme for Temporary Status & Regularivzati‘on introduced by
the Union'of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribuvtion of the drinking water
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to the local re_sidents of Agathi Island were initially undertaken by the
Public Works Departmeht. Later, it wals. entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditur¢ and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence ae per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep‘lslahd Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi

‘were transferred to Village/Dweep Panchayat of Agathi. Thus all the

labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of:"the casual labourers, the Tribunal issued the
following _among other directions:-

a) - The Second respondent i.e. the Lakshadweep Administration
would adopt the Depariment of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scherhe.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
 Administration’ prescribes the scheme (o the Panchayats for -
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the Scheme

(d) No casual workers, including the applicants, who are in the
servzce of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20.  The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this
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identical relief claimed by some other casual labourers, holding thus:-

21,

*

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the " Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 1o be appoiniment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of UT. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons................ )

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned by the Administration could be considered
regular. As maltlers stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

e

an

The above decision was confirmed by a Division Bench of the High

Court in O.P.N0.28776/2001. Still later, OA No.1008/1997-and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. [t was further observed that the question of
absorption was a matfer which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has commitied a grave error in

giving direction 1o - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it -
prospectively lo the Panchayats for granting temporary status (0
casual labourers. The direction given to the Panchayat not to effect

any appointments - till " the Lakshadweep Administration frames

Scheme, is illegal and - do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work fulls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the caseé, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being made on  political  basis  and some of _ the

disengagements/retrenchments also have political colours.
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25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notificgtion
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our aftention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply, drainage, local

]
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development works, primary ed_ucati‘o‘n, healtﬁ and sanitary scheme etc.
For this purpose, the Pancnayats can engage workers and therefore
neceSsarily the Panchayaté have th¢ power to fégularize or absorb casual
workérs, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has"{ invited our attention to
Article 234(g) and Article 40 of the Constituti}bn of India in this context.
We do not propose to l‘e‘fe‘r. to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderl;oya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. - Sri N.Unnikrishnan who appears for the applicants in OA 354/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a)of the Indfustrial‘ Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one sét of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—PanchaYat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
~ periods ranging between_fS to 10 years. There are only very few who have
been working for‘ 2-3 years or:less. Most of them are still continuing on the

basis of interim orders passed in these cases.



30.

R
ks .

When these cases had come up for consideration before a Single

Bench (Judi_cial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such Jjobs
requires either training or specialization or training. ~ Admittedly, a
number of - applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute ‘@ homogeneous group but a
heterogeneous cluster.. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long “time "without the. intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many- of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categones
of applicants though till now, by a common order on 4™ June, 2013
and thereafter the interim. order has been passed

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :- : _

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific Schemes :

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job-cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.

'
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(d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. . These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under thee MGNRGS could be disengaged
as in their case the scheme itself-was affording employment for a
period of a-minimum-of 100 days, which would enable . those who
are still wamng to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notice of two
weeks before dlsengagement

13.  In respect of (c), if the scheme under which :the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. : 4

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like. (here stated to be ITl), he shall be rée-engaged before the
next date of hearing and confirmation g/ven on the next date of
hearmg o :

31. - Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/20]3 Apparently, some attempt has been made to categonze the
labourers group-wise as delineated in the above interim order. Thergafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Origina'l Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Divisiori Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, cOnténd'mg, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged agamst any sanctioned posts or that they were so
engaged after undergoing regular | selectlon process. In our view, the
Administration has been largely respon51ble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in: their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments. or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The preéicament of the '_islanders. is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled té get their services regularized.. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33. But,in _ouf view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the

™
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
‘as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that niay be

implemented in the island.

34. We refrain from issuing any other directions since, in our viéw, it
falls within the domain of the Adminis’cration. However, the Administration
shall address- the issue relating to all these employees who have been toiling
for 'years -together on casual. basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while “making

regular. recruitment.

35. - Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Orlgmal Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. ! ‘ .
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